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Prohibition in Delhi
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900, J Shri Maheswar Naik:
‘7 Shri Bhakt Darshan:

Will the Minister of Home Affairs
be pleased to state:

Oral Answers

(a) whether the Central Govern-
ment have directed the Delhi Adminis-
tration not to take any further steps
in its policy of progressive implemen-
tation of prohibition;

(b) whether it is also a fact that no
provision has been made in the Cen-
4ral Budget on account of prohibition
grants to the Delhi Administration as
in previous years; and

(c) the financial benefits that will
accrue to the Delhi Administration due
%0 this “go slow” policy towards pro-
hibition?

The Minister of State in the Minis-
iry of Home Affairs (Shri Hajarnavis):

(a) The Delhi Administration have
been advised that they need not, for
the present, take steps for extending
prohibition in Delhi.

(b) It has not been considered
necessary to make any specific provi-
sion in the budget since, the amount
involved being small, could be found,
if required, by reappropriation.

(c) The estimated saving would be
about Rs. 30 lakhs towards loss in
excise revenue and Rs. 2 lakhs in cost
of enforcement.

Shri Maheswar Naik: Is the step
t#aken in respect of the Delhi Adminis-
tration any indication of Government’s
intention as to the policy being
extended to other States?
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Shri Hajarnavis: Each State has its
own problem and its own method of
dealing with it.

Mr. Speaker: Does it indicate that
Government propose to extend this
policy to other States?

Shri Hajarnavis: We ‘have no juris-
diction over other States. It is for
them to decide.

Shri Maheswar Naik: Is it a fact
that the Central Prohibition Com-
mittee wanted that during the period
of the emergency prohibition pro-
grammes be allowed to go slow rather
than be scrapped?

Shri Hajarnavis: The Central Pro-
hibition Committee itself has not made
any recommendation. We have met
and discussed. What has been decided
is that we adhere to whatever steps
we have taken. We do not go into
the next stage now.
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Shri Hari Vishnu Kamath: Is it a
fact that as a result of the meeting of
the Chief Ministers held recently in
Delhi, at which the Chiet Ministers
expressed doubts about the successful
working of the prohibition policy in
their States, Government has decided
to appoint a committee to go into the
working of prohibition all over the
country, and if so, what is the per-
sonnel of the committee and its terms
of reference?

Shri Lal Bahadur Shastri: A for-
mal committee as such is not to be
appointed. One or two people might
be selected who will study the pro-
blem. The main problem is the short-
comings in the implementation of the
prohibition scheme, its drawbacks, and
it has therefore been suggested that
competent people, one or two, might
study this question and suggest how
the evils which have crept into this
scheme in the programme of imple-
mentation can be removed. It is for
that purpose that the study has been
suggested.

Shri Hari Vishnu Kamath: And if
they cannot be removed?

Shrimati Savitri Nigam: May I
know whether the hon. Minister is
aware that the Minister of Planning,
Shri Nanda, has stated in one of the
meetings that ethically, economically
and socially total prohibition is a very
sound measure and that the country
will be defeating itself if the policy
of prohibition is given up?

Mr. Speaker: The Home Minister
also agreed with it. Does he want to
say anything?

Shri Lal Bahadur Shastri: I merely
wanted to say that ethically and
morally I agree with him 100 per cent;
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as regrads the economics, he is the
expert in that.
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Mr. Speaker: It is an opinion.
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[Government have decided to post-
pone further consideration of the
matter as the pensioners themselves
have told the Home Minister that they

do not want to pursue their proposals
in view of the national emergency.]





